IN THE CEINTARAL ad1lwiaTrarive TRIsSUnAL
FIACIPAL BIMCH

Neuy u2lhi this the 4th day of Qa=cember, 1997,
Hon'slz Shri S.3. adije, Vice Chairman(:a)

Hon'bla Smt,Lzkshmi Swaninazthan, Member 1)

Shri Mgzhabir 3Singh Tyagi,
Ex-4ssistant Sub Inspzcror,

No, 2G54Z/N, 5048/PCR.,

021hi Polics,

resident of Villag- Bhooni,
Poclice 3tation, Sarearpur Khurd,
Jistrict Mearut,(U,P,)

(By Advocate Shri 3hankar taju )

Vs,

1.Tha Joputy Commicsionr of Folicg,
Indra Sandhi Intarnational Air Port,
Ney dzlhi,

2,The Comaliesicnzr of Poljce,
Police Headcuartoerg 1.P,
tstatz, Nay ualhi,

’

-nR'

2

nondents

[}
%

(3y Advoceztz Shri amresh Mathur)

J_dJ 2R (o)
(Hon'ble shri 5,%, adige, Vice Zhairmnan( )
Thae aprlicant imnujyns .he or >r dsted 8,9,92
nnss2d by tha disciclinary authority “ieaissing him fFram
ssrvice in aocoroanc2 with artisle 291(2)(a) 5° the

sgnevitution,of India,

" byh‘qwﬁw~r

Za We hava hazrd Shri Shankar ?;juignd Qhrj
Amresh Mathur,couns2! tar tha r 's~gn- 2nts,
3, It is not dagnisd that the impuanaed dismie=al

order Nhas D220 pas32d, Conszguent to amplicant h ving
baen convictec unier section S(2) of ths Praventisn of
Lofrfuption ACt rsad with Sazction 161 190 by the judimant
dated 29,9.81 to underjyo ricaorcus imgrisonasnt *or
2 y2ars and fined Rs, 1000/« and to underis 3 yaars

A

rijogous iapvisgnnent gnd fined}ﬁs.3000/~.

A




4, shri Shankar Raju has stated it the Bar tha 2
applicant had filzd an app:al ajainst th= order of

+
conviction Yafore the Jslhi High Court on 23,3,1981 uhich s
still genaing, This a;Zgﬁion is not dsnied by M.thur.
In this connzcition Shri Raiu hzs also invited sur att-ntion
to tha provies to ruls 11(1) Oelhi Police(Punishmant
and App2al) Aules yhich states that no order of dismissal/
rgnovsl From servica shall b2 pas=od till the rasult aof

the First appzal that may nava Fol2d by the delingu-nt
of fic:ir is rnouwn,

5. In th_ s connaction, our attent.on has also bean
invited tou the respondants circulsr dated 6.1, 1994

wharsin ths above principls has b2an reitarated,

O, Even if the vizy is takan that the said circulasr
was issu2d after the imcugned order dated 8.9,92 aa
t1Aas

pewszd, ther: can ha no doubt that tha imiugnaed srder
dated 8,9.92 wviolates the Froviso to Rula 11{1) Dalni

folice(Punishment and Appeal) Rules,

7. Under the circumstancas, the 0n succesds and is

.

allowed to the extant that impuj)ned ord:

3

dated §8,9,97

is gquazshad and set asids, Js ars infarmad that thao
applicant attzinad the a3z of superannuation on 30,11%,94,
A2spondents zre ciractad to take Fuithar NwC 2ssgry acticn
in accordance with lay within a p:iriod of thres monthe

from rthe2 datz of raoceipt of a coony of this Ord
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Costs,
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i ; OA 's'.
(smt.Lakshmi 3. aminzthan) (3.7, hdige)
Membar(J) Vice Chairman(a)
'3}({!

it ol

T N S



